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CENTRAL Kll'll NI ST RAT IVE TRIBUNAL 

ALLAHABAD BENCH,ALLAHABAO 

Original Application No: 1134 or 1994 

Akhlaque Nasra •••• •••• Applicant. 

Versus 

Union of India & Drs, • • • • , ••• , Rea ponde nts. 

Hon 1 ble l'lr.- S,Oas Gupta, MeiDber-A 

Hgn'ble Mr. T.L.Verma , l'lember-J 

(By Hon • ble Mr. 5 .Daa. Gupta, A,l'l.) 
\ 

Heard Shri Sudhir Agarwal, learned 

course 1 for the applicant on admission. 

2. Brief facts of the case are that the 

applicant was a candidate for the peat of Inspector, 

Central ExQiae Income . tax for which an examination 

... as held in of Staff Selection 

Commission, Allahabad, The applicant was to appear 

from Agra Centra but later; - be actually appeared fro• 

Allahabad. He passed in the Written Examination and 

Was alae called for vivo-voce. It appears that 
"- ~~,JJ,..,... 

thereafter, the Staff Selection,~ad called for 

explanation of the appliuant vide their letter 

dated 31,5,1990 (Annexure-2) as to why he appeared 

from Allahabad SJithout express permission of ~e 

Commission. The applic int is stated to -have 

submitted his explanation vide his letter dated 

4.6.1990 (Annexure-3) and thereafter, having not 

received any de cia ion in the case, he 8e nt another 

letter dated 17.2.1992 (Annexure-4) requesting for 

decision in the matter. It is stated, 80 tar na 

decision has been given by the Staff Selection 
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Com•iseion. The applicant has prayed for a di rectien . 
from this Tribunal to the respondents to declare the 

result of the applicant in the examination 1989 for 

tt. pmt of Insp~ctor, Central Excise( IncotRe Tax 

and/or finalise the aatter in respect of the show 

cause notice dated 31.5.1990 which was stated to 

have been replied by the applic int on 4 .6 .1990 • 

3. We have considered the matter carefully. 

Since the applicant was asked to give an explanation 

as to why he appeared from Allahabad instead of Agra 
• 
~ 

and the applic~r~~stated to have submitted his 

explanation; 1t is just and fair on the part of 

the respondent Ne. 2 & 3 to take decision in the 

matter based on the' explanation given by the applicant. 

\Je, there fore,_ direct them to consider the expl anatien 

given by the applicant vide his letter dated 4.6.1990 

and take a decision thereon on merit,if ~ not~ already 

done) and collmunicate the same to the applicant within 

a period of 2 months from the date of co11munication of 

this order. With this direction, this application 

is - disposed of at the admisaien stage i tee 1 f • 

Allahabad Dated: Ayguet 4. 1994 
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